
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 21/01/2026

(2024) 01 UK CK 0081

Uttarakhand High Court

Case No: First Bail Application No. 26 Of 2024

Shahrukh Khan APPELLANT
Vs

State Of Uttarakhand RESPONDENT

Date of Decision: Jan. 12, 2024

Acts Referred:

• Indian Penal Code, 1860 - Section 147, 148, 307, 323, 324, 504, 506

Hon'ble Judges: Vivek Bharti Sharma, J

Bench: Single Bench

Advocate: Rahul Adhikari, Deepak Bisht, Mamta Joshi, Pavan Kumar Nath

Final Decision: Allowed

Judgement

Vivek Bharti Sharma, J

1. Applicant Shahrukh Khan, who is in jail in connection with FIR No.122/2022 under
Sections 147, 148, 307, 323, 324, 504 & 506 of IPC, Police Station Kelakheda, District
Udham Singh Nagar, has sought his release on bail.

2. Learned counsel for the applicant/accused would submit that the applicant/accused
is an innocent person and he has been falsely implicated in the crime; that, no specific
role has been assigned to the applicant/accused in the FIR; that, the injury is not
serious; that, the co-accused Ali Jaan, who is the main accused of the crime, has already
been enlarged on bail vide order dated 18.05.2023 and the present applicant/accused
is also entitled to be released on bail on the ground of parity.

3. Learned State Counsel would fairly admit that it is a case of parity.

4. Having considered the entirety of facts, but without expressing any opinion about
the final merits of the case in the trial court, it is a fit case for bail.

5. Bail application is, accordingly, allowed. Let the applicant be released on furnishing
bail bond with two sureties in the amount of ₹ 40,000/- each to the satisfaction of the
Trial Court concerned.
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